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Quick disposal 0,[ pending
cases in Courts

2113. SEHRI SOMCIIAND SOLANKI :
Will the Miniser of LAW AND JUSTICE
be pleased to state :

(a) the number of appeals that arc
rending in different High Couts of India
pertaining o industrial disputes between

owners  and  labourers  regarding  their
demands and for hew long;

(b) how many 70 them have been
dccided 1ast year; and

(c) whether  Government  of  Iudia

Courts  of
them  of

have instructed  the High
different  States o disfose
numediately ?
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I'tiE NMINISTER  O)
JUSTICE  (SHRI 11, R,
(a) to (c). The information s
collected and will Te laid on the
of the House.





